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of 5 set-back has not been left in the
case of building plan submitted to
DDA for 84 sq. meter plot in Pitam-
pura Residential Scheme where ser-
vice lane facility is already provided;

(b) whether the DDA has received
any representation in this regard; and

(¢) the decision taken by the DDA
in the matter and whether it would
be ensured that the rules are not
made arbitrarily?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) In such cases, the re-
quirement is to maintain a minimum
of 5 average rear setback, and not
a clear setback of 5 from the rear
boundary wall. Certain building
plans where the aforesaid average was
not maintained alone have been re-
jected.

(b) Delhi Development Authority
has reported that it has not received
any representation in thig regard.,

(c) The question does not arise.

Allotment of Plots in Pitampura, Delhi

4690. SHR] RAM PRASAD DESH-
MUKH: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether a large number of
persons are registered with DDA for
allotment of plots measuring 86 sq.
meters under L.I.G., Scheme; and a
number of them did not get plot;

(b) whether DDA js now consider-
ing a proposal to allot plots in Piiam-
pura to those persons who failed to
get plots in draw of lots; and

(¢) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir, 4191 persons
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were registered for allotment of plots
measuring 84 sq. metres under LIG
scheme out of which 1979 applicants

remained unsuccessful in obtaining
allotment.
(b) Yes, Sir.

(¢) Delhi Development Authority
has addressed all the 1979 unsuccess-
ful applicants requesting them to send
their consent in case they are inte-
rested in having alternative allot-
ment in Pitampura Residential Sche-
me area.

Building Construction Laws

4691. SHRI PRADYUMNA BAL:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the extent to which the build-
ing construction laws of the DDA,
NDMC and the Municipal Corpora-
tion of Delhi differ and in what res-
pects;

(b) whether any effort has been
made to ensure that the building laws
do not differ in any respect; and

(¢) if so, the result of the efforis
made and when it is likely to be
ensured that the buildings laws of all
these three organisations are the
same?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) At present the Muni-
cipal Corporation of Delhi and the
New Delhi Municipal Committee
have two separate sets of Building
Bye-laws. The Delhi Development
Authority follows the Building Bye-
laws of the Municipal Corporation.
A gsratement containing the points of
major differences in the provisions of
the building bye-laws of the Muni-
cipal Corporation of Delhi and the
New Delhi Municipal Committee is
given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See Na. LT—820/77].
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(b) Yes, Sir. A Panel was con-
stituted under the aegis of the Indian
Standards Institution to formulate
Unified Building Bye-laws for the
Union Territory of Delhi.

(¢) The draft TUnified Building
By-laws as finaliseq by the Panel
were sent to the Delhi Administration
in April, 1976. Action to notify the
Unified Building Bye-laws with cer-
tain amendments, as agreed to un-
animously by a high powered ,Com-
mittee consisting of representatives
of Delhi Administration, Municipal
Corporation of Delhi, New Delhi
Municipal Committee and Delhi Deve-
lopment Authority, has been initiated
by the Delhi Administration.

Survey of Old Blind Persons

4692. SHRI SUKHENDRA SINGH:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any survey has been
conducted by the ' Government re-
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garding the number of old blind per-
sons in India;

(b) if so, the details thereof, State-
wise;

(¢) whether Central Government
are assisting the State Governments
financially for -the welfare of the
physically handicapped &lso; and

(d) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir.

(b) Does not arise, A

(¢) Grants are being given to the
State Governments for implementation
of Centrally Sponsored Schemegs of
Integrated Education for Handicap-
ped Children and Special Employ-
ment Exchanges for the Physically
Handicapped.

(d) The details of the grants given
during the last two years are as
under:—

Name of Scheme Central Government Assistance
1975-76 1976-77
Rs. Rs.
(1) Integrated Education for Handicapped
Children - . . . . . 3,04,400 8,93,140
(2) Special Employment Exchanges for
Physically Handicapped . . 92,023 9,52,762

Tiger Population

4693. SHRI SATISH AGARWAL:
SHR] D. B. CHANDRA
GOWDA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the existing population of
tigers in India; whether it has in-
creased after start of the Project
Tiger Scheme and if so, the popula-

tion of each Project Tiger Sanctuary;
and

(b) whether poaching to tigers and
other wild life species continues in
the Project Tiger arecas even today;
and whether most of the assistance
provided by World Wild Life Fund
is lying waste in Project Tiger Zones?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) As
per censug conducted in 1872 the tiger
population of the whole country was





